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were Present when these bodies were
tound, Some ten bodies had been
washed ashore between Vedaranyam
and Port Calimers in Thanjavur dis-
trict' of Tamil Nadu between August
29 and BSeptember 1, 1881 The
local authorities had disposed of the
bodies probably to hide the facts and
in support of their intimation to the
Government that no body was found.

The DMK leader showed recently
to newsmen the photographs of
some skeltons found near the shore.
It is feared that the dead bodies
were thoge of Tamilians of Shri
Lankg who had been murdered in the
recent racial riots n Sri Lanka.

of families of
Tamilians have been stranded at
Thalaimannar, Srl Lanka, gnd they are
all keen to come away because
of uncertainties prevalent there, But
there are no steamers for transport-
ing all of them, It is demanded
that a probe must be ordered imme-
diately to confirmm that khese bodies
were those of Tamilans of Sri Lanka,
There ia going to be a statewide all-
party hartal on 12-8-81 in Tamil Nadu
to express the resentment of the pe-
ople here at the airocities on Tami-
lians in Sri Lanka,

Many thousands

With no signs of abatement of
communal conflagration in Sri Lanka,
it is pecessary for the Government to
take jmmediate steps for transpori-
ing all those wanting to come to In-
dis. It is not a question of {nter-
nal problem of another country, I¥ is
a human problem of millions of
D.eople of Indjan origin in Sri Lanka.

BHADRA 19, 1903 (SAKA)

Rule 371 446 .

I demand immediata probe in the
matter of finding out whether the
dead bodles were those of Tamilians
of Srl Lanka,

{vi) PROPOSED BOYCOTT OF B8OME
LEADING DRUG COMPANIES BY
RETATL CHEMISTS OF BOMBAY.

SHRI R. K& MHALGI (Thane):
Mr. Chairman, Sir, retail chemista of
Bombay have threatened to buycott
the entire range of 57 leading drug
companies, including the State-ownw
ed Indian Drugs and Pharmaceuticals
Ltd. in order to press thair their de-
mand for higher {rade margin. Ac-
gording to Chemist plan, the boycott
will commence from 15th September,
1881,

A few days ago, when the repres—
entatives of the Chemists’ Asgsocia-
tion met the Union Minister of Pet-
roleum, Chemicals and Fertilisers,
he is reported to have assured them
that the matter would be looked into.
But no substantial progress has been
made, If the boycoit by chemists
starts as per schedule, lacs of poor
people in  Meharashirg and other
parts of the country would be put ta
great hardhsih in getting the must
medicines in every day life,

1, therefore, urge upon the Goverd-
ment to look into the matier imme~
diately and to take urgent steps to
save the people from impending boy-
cott by Chemists' Assocation,

(vil) ENQUIgY INTO WORKING OF THE
MaxacEmMeNT oF GanNoEr Eve
HosPITAL, ALIGARE.

SHRI CHANDRA PAL SHAILANI
(Hathras): Mr. Chairman, Sir, the
Gandhi Eye Hospital, Aligarh, is an
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jnternationally known public instl-
tution. It was founded by late Dr.
Mohan Lal, Padamshree. The in-
stitution has completed 50 years of
its existence and is rendering mafini-
ficant public service and has been
a well-known and renowned Centre
of learning.

This institution receives grants
from Social Weltare Board, Gow-
-ernment of India, besides substantial
grants from U.P, Government and
funds from wvoluntary organisations.

It ig one of the largest Eye Hospi-
tals in India and is maneged by a
public Trust kxnown as Gandhd Eye
Hospital Trust. This Trust was
created by late Dr. Moapn Lal The
Governor of Uttar Pradesh is its
Chief Patron. Since the death of
its founder, Dr. Mohan Lei. the peorle
who are managing the affairs of the
Trust have taken undue advantage of
their position and have been rususing
itg property and funds to their own
advantage,

The present Secretary of the Trust
who is a big industrialist has remain-
ed at the post ever gsince the death of
the founder. Not oaly this, he in-
ducted his son Into the menagement
ag Joint Secretary. The father and
80N both have managed to induct pra-
ctically gll their family members and
others into the Trust as life members
in order to create tansir majority and
thug monopolise the institution.

There have been cases of misappro-
priation of Trust money. A sum of
Re. 5,02,789/- was psid to the Secre-
tary by Help the Aged Society Lon-
don in Inaia till December, 1978 The
Secretary remitted onty Re. 5,81,690/-
to the Hospital iIn instalments in two
years. The balance was pelained
by the Secretary In his personal cus-
tody and final jnstalment of Rs.
1,20813/- was puid into the Hosnital
account in March, 1881, after the mat-
ter became public and pressure hroue
ght upob him to pay the amoumt.
In response to Hospital appeal, the
#ame agency Help the Aged Society,
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London sent a draft of £ 220 in Octo-
ber, 1978 to the Secvetary. Thia am-
ount has not been handed over to the
hospital. It is a clear case of em-
bezzlement. Donations are also re-
celved from other foreign agencies
viz. Eye Sight Universal, Albarta, Ca-
nada from 1874 onward which were
not paid into the Trust fund or pro-
perly accounted for. The Hospital
finances are dealt with by the Secre-
tary and the Joint Sesretary lo an
arbitrary manner causing great flnan-
clal loss to the Hospltal.

In public interest, 1 request the

Government to Institute a suitable
enquiry and suspend the present
management till the enquiry iy com-
pleted. -

—ee
L]

15.04 hrs,

SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL), 1981-B2—contd.

MR. CHAIRMAN: We shall now
take up further discussion and voting
on the Supplementary Demands for
grants in respect of the Budget
(General) for 1981-82.
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